Fourteenth Loksabha

Session : 7
Date : 19-05-2006

Title : Increase in the user charges at AIIMS.

SHRI BASU DEB ACHARIA (BANKURA): Sir, the issue of increase in user charges for patients in the All India
Institute of Medical Sciences (AIIMS) was discussed on the floor of the House under a Calling Attention notice. The
hon. Health Minister while replying to the debate assured us that the poor patients would continue to receive treatment

free of cost or at a concessional rate in AIIMS.

What is happening there today? What is the experience of the last three months, that is, since the user charges
have been abnormally increased? There is 100 per cent, 200 per cent, 300 per cent and even 500 per cent increase in
some cases. The poor patients come to AIIMS for treatment, and they are being charged 100 per cent more than what
they used to pay before the user charges were increased.

What is the argument given by the Government? They say that the Government wants to earn money, and
spend that money for improvement of the AIIMS. What is the earning made by them, in one month, after increasing
the user charges? It is only Rs. 3 lakh[rpm20].

Sir, the budget of the All India Institute of Medical Sciences is Rs. 360 crore. The Government is providing Rs.
360 crore to the All India Institute of Medical Sciences. By increasing the user charges, the earning will be only Rs. 60
lakh. Why can the Government not provide one crore of rupees more so that the poor patients would continue to get
treatment there at a concessional rate? I demand that the Government should put on hold any increase that has been
done or materialised. All India Institute of Medical Sciences is known to serve the poor patients. They come from
Bihar, Uttar Pradesh and from other States, and they are being harassed.

[ urge upon the Government that the increase in the users charges should be kept in abeyance, and the patients
should get the treatment at a concessional rate or lower rate. They should continue to get such treatment from the All

India Institute of Medical Sciences at lower charges.
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SHRI PRABODH PANDA (MIDNAPORE): I associate myself with the hon. Member, Shri Basu Deb Acharia. I want
to add two more points.

So far as the utilisation of fund is concerned, the most reputed institution, like the AIIMS, is hundred per cent
funded by the Union Government. So far as I know, Rs. 40 crore has been allocated in the budget outlay in the year
2005-06, but the Institute could not utilise that money. Apart from that, they are charging user charges, which is totally

unfair and should be withdrawn.

Another point is about the administrative affairs in AIIMS itself. The regulations concerning AIIMS make it
clear that in no case a person beyond the superannuation age can be appointed there. All these three points should be

looked into.

[ urge upon the Government to take the matter seriously. AIIMS is not an ordinary hospital, it is the most
reputed hospital in our country. The administrative affairs, the fund utilisation and the harassment of patients are the

three issues which should be looked into. I think, the Government will ponder over these things.... (Interruptions)
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